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INTRODUCflON 

I, the Chairman, Committee on the Welfare of Scheduled Castell and 
Scheduled Tribes having been authorised by the Committee to submit (he 
Report on their behalf, present this Twenty Second Report (Seventh Lok 
Sabba) on the Minisb) of CommUDications-Reservation, fOf an employ-
ment of, Scbeduled Castes and Schcduled Tribes in the Indian Telephone 
Industries. Bangalore. 

2. The Committee took evidence of representatives of the Ministry of 
Communications on the 2nd and 3rd Feb~, 1982. The CommIttee 
wish to expreSs their thanks to tbe Secretary. Mmistry o( Communications 
for ~Iacin{t before them the material and Information they wanted in con-
nectlon with the examination of the subject. 

3. The Report was considered and adopted by the Committee on the 
7th April 1982. 

A summary of conc1usionsJreconunendations contained In the Report 
is appended (Appendix). 

NEW DELHI; 

8th April, 1982 
Chaitra 18,1904 (Saka) 

(v) 

Chairmall 

Committee on the Welfare Of 

Scheduled Castes and 

Scheduled Tribe8 



CHAPIft I 
A. OIlGANlIA'IIONAL 8Ef.\JP 

Th;: Committee have been informed dial the Wiaa Tcleplicue Iod~ 
was establjshed jn 1948 with headquarters at BallgJore. The I. T.J. product!! 
tlte entire rlttiged tele-oommunication eqllipmeat fraa .....,nc ~lnIments 
(0 satetfite North SIIltion eqmp..aenf, hllides ~ia1ised equipJneot for rail-
ways, DefMtce Ser¥ice!l, Eleefriclty Board dC. It lias IfOWIl mto a multi-ait 
iDdulkial eDterprise and its produds \are being exported lo 40 count ric!; 
in the world. . . 

1.2. The manufacturing facilities of In are spread c:tVeI nine factories in 
five locations-four iDB!J1.PIore, two in Naini and one c!tc1l at Srinallllr .. Rae 
Bar~Ti and Palghat. 1'he yeats. of seHing up or the!l~ urri'h are indicated 
below:-
......... lIlIit: 
S 11'0 weer DiYi!;ton 
Telopbl\ne Di ... i5iun 
T "'!""Ii~~iOft oms"''' 
CrossbarDiviilfow . 

N .. villa 
Transmis.~i< 0 Divi.i( 0 
Te1.:rh(,"c~ 

St ..... r lIIIIt 
_ .. 1IIrreIIlhIIt 
Pat CIIOt UDit 

· 19I4tI 
· 11148 
· 1950 
· 1964-65 

· 1969·70 
· 19l1·72 

196P-70 
· 197).1. 
· 1974-75 

1.3 I.T.l's largest production Unit situated in BatlpJore maAufacture!i 
most of the equipmcnt needed for telecommunications which include tele-
pbpoo instruments, strow,er and crossbar type exchanges and tranllmi!lldon 
systom~. Also located. at this unit arc. two welI-equi~ research and 
Development Labon'orle6. The two units set up at Naml, ncar Allahabad 
manufacture multiplex and associated equipment and tcl:!J1honc instru-
ments. An R a: D Unit has also been set up at Naini. The Unit. ",t 
Sri nagar manufactures components and assembles telephone iIIstruml'nts as 
well. The- fact~r~ at Rae Bareli manufactures stTowgcr ExdlBn~s aftd 
the Unit at PaJpat produces electronic exchanges. . 

1.4 Besides these main production units, I.T.I. has helped set lip a 
number of privately owned ancillary units at ~ngalorc. Naini, RaO! Bareli, 
BfIopal and Goa tbat supply a variety of equipmem to the main unifs .. 

].5 It has been stated that the Chairman is the head of the bodI tbe 
Corporate Office and the Manufacturing Un.i~. The BansaJore unit il> 
headed by an Executive Director; the units at Nani, Rae Barcli and Pa)-
ghat are cdDtrolled· by General Managen; and the Sri ... ,., unit jy headed 
by a.tef Pm.iect MaDeger who Is under tht control of Director (Pnlduc-
tion P1annina) at helldqualt'en. 
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1.6 When the Committee enquired about the nature of help given 
by ITl to set up ancillary units, it has been stated that ITl helps (i) to 
prvide technical assistance' in all ~ts ~cludingguidance in the presen-
tation of project report, factory layout, selection of pJ:ant (ii) supply af 
machines, jip, tools ~ ftK.tur.es.~ttD AvlliJ_bility (iii) imparted and 
io4e,eniou~ raw matcria1~ (iv) training to the enterprencurs as well as their 
ope1ators In the plant· of JTletc: 

L 7. A~J.:ed duriRgthc course of evidence whether it was. possible to set-
up ancillarv units near the areas where ScWxluledTribe pcopl.c were con-
centrated, ihe representative of Indian Telephone Industrje~ stated: 

"We do have a number of units in Bangalure which take ·up· manual 
work. They are actually cooperative and we can think of similar 
arrangements in predominantly' tribal ar!!as. hi addition to this 
we have t)Ie engIneering ancillary cooperatives and we <;ould 
think ?f £ettin~ up this type of a!1cillanes which perhaps ~auld 
be of mterest '" the Scheduled Trtbes areas."· '.' . 

1.8. Asked whether I.T.I. proposed to set up any new unit!! duriag the 
Sixth Plan period. the rcpresentative of I.T.1. stated that no Dew units were 
being phlnned; only the exi!lting units were being expanded .. As the .existing 
units w~e lo(\kin~ for a new techonology, there would be surplus staff; .In 
order' to absorb the existing staff, the thrust was to expand the existing unit&. 

B. RESERVATION ORDERS AND EXEMPTIONS· 

1.9. In n netc furnished by the Ministry of Communciations, the Com-
rnittee htlve been informed that the percentages of reservations made jn 
favcur of Scheduled Castes and Scheduled Tribes in thc' services of I.T.I. 
and. the dates fron. which these have been made applicable are as follows :-

(i) Posts filled by direct recruitm~t : ---_._-----------..,.---..,.....--- ---~ 

Gmups of 
Posts 

A 

B 
C 

D 

SC 
162/3 

~ 2/3 
13 

13 --- -~- .. ---'--. 

Pc:rcentase of ~scrvatJons 

(As per the Presidential Direc.w.s) 
---------~--------~--~--ST 
7 1/2 } For All India 
7 1/2 
S } Fer Karnataka 
S 

100 Point Rester. 

---- -.-- --.~---- . . 
1.1 O. For posts filled by direct recruitment, the rc-.ervations ha\lc been 

made since 1974 when the Presidential directives and guidelines were 
issued. 
(ii) Posts filled by Promotion: 

The reservations in respect of posts filled by promotion were iDlplemented 
from '976. The pel'CClltage of reservations for posts Oed by promotion in 
respect of Scheduled Caste and Scheduled Tribe candidatl!S are J5 '!UId 1-112 
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reiptCuvely when the element.of ditect recru4~nt dol!S not exceed 66-213 
per.C8Dl. 
(iii) POSt5 (II/tel by Deputation: ' 

'~Q reservation is made in respect of ,POSts. ftlie"d by d~putarion. ' 
,. . 

(iv) POst5 {illtd by temporary appointment for a duratbm ()/ 45 days or 
more: 

As a mailer 01 policy, the compao.y does not resort 10 tcmPQtary appoin.-
ment" and as such the questionQf reservation do.not aris'!. 
(v) Casual LabOr" 

Although the relevant orders- in this regard do not apply to casual 
employment. whcmever such vacapcies are notilied w the E~OYJQCDt Ex-
CilIaopI, a .spccificrequest is· mide . to sponsor as 11lil1l~ ScJJatw"" Castel 
Sdteduled Tribe eandi4alea_ ~ble. Th~ ~iative l?[ the o~i~OQ, 
tbcrcf~stretchcs bcyondnorms ~,down JD tbis. rcprd., .., 

-l.ll. The payraQges of the posts "in various groups are stated to as 
u.dar:-- . 
.!i:~~. -'- ____ .. Cta:u*",II.n .l f pGIl._. _I _____ Desc~-d .... l1tW-n .... o-f-JIO!o .... : .... ~ ___ -, ..... _ 
1, Group A Po,ts carryiq •. N' or • t .• of PQ. wtlb 

2 GroupB 

3. Groupe 

~. Gr!.'upD 

• fllWmWD d ~ Jeu thp Ita. lWO-
Pot&&~l\rtYiQI aM 1'1....aie of Pay wills .• 

maxilllUl1l lIf notlei$ than As. 900. 
but leU ·tfIan Ib, UOO.·' . r 

PD.tI catrl'in. a pay orale 0( .,.; .jlb • 
~oICJ1ferRs.29O, but .... tball 
RI.900. 

Posts Qatr)'. inI a ~or .. calc 0( .. , the 
maailaUm of Wbloll it., 2tO 0I1e&· 

--.1:12. Jo ~epJy to a questi~. tbe Co~- havo ~e~j.Gformcdtiiit 
in respect of the followin, categories of posts (Tecbnical and tloD-technicaJ.) 
no reservations arc made In favour of Scheduled Castcs/S-=hcduled Tribes :-

(i) Posts above the lowest grade of Group 'A' for conducting resear,ch 
or for organising, guiding aod dire.:ting research ; 

OJ) Fost!, filled by deputation; and 
(iii) Temporary appointments. 

1.13. Askl·.J about the precise rcason9 for exemptina the above cattJOrics 
from the purview of the Reservation Orders. it has been stated that I.T.I. 
~ the only major industry in the field of Te1ecommunations in the 
COUIIuy is finding difficuJt to get persons from out5idc the company with 
ba.ck&round of advanced tec~ in the field of teJ~nJmunicati(lnl 
elecuonic& especially to man the intricate jobs in the 'ReliCarch and develop-
meJlt. With the major thrust of R&D r~uircd in the dcvc/opina country 
Idee India, it wa~ felt persons with requiSIte -quali1ica l ionD and ex~r;ence 
be permitted to be selected for this area taking capacity of the. individual 
into cons!d~ration, ,1be Company therefore ha~ dcclded to 'fallaw the 
Pr~identjal Directives wbeR reservation orden do not apply to recruitment 
for the post classified 85 Sdentific/fcc:lmical for conducting research and for 
(1f811"isjn~. guidance and 'directing research. 
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1.14. Th~ Committee desired to know dnring e"idonce whether c.e~ 
tion rules were applied while sanctioning ancillary units, the rcpn .. 'ICIdatiYe 
of Indian Telephone Industries stated that ~re wa~ ouly one anciUary unit 
which was ~lIuulcd by a retired oflk:er of I.T.I. He added that no special 
announcements had so far 'been made for giving concessions to Schec1u1e 
Castel/Scheddied Tribes for setting up ancillary unit.;. He, however, agreed 
to mak.! sueh unnouncements in future. 

t.tS The ColIIJIIifiee are ~ tct note that ~ lite Indiun 
Telephone Industries W1IS estaMlshe.rlD 1948, the reservutien orders ",se 
made applicable tc it la 1974 in respect of direct recruitacnt \vbt.'II the 
.presideDtial Directh'es .... Guidelines were issu1!d. 

1.16 1be CollllDittee further note that 1ft resped of pl'OIIIotlo ... 1 v ...... 
des felena""s were ~"'le In 197'1.-e .. -two ~.. ateer • 
,biae of die Pnsidelllltl yes. 'Ole C ........ qe ........ d Clat -.. 
reserved vacaac:ies In .............. 1 eatepies ~ aIM be ealrulaCed tr .. 
1974 Mid filled by Scheduled Caste and Scheduled Tribe candidat~s. in 
order to Increase tIIelr representaflon In the servIas of In.ian Telephone 
Industries, 

1.17 'DIe c.maaiftee aote dutt ia In DO temporary appointmellls III:e 
aGI'IPIIIIy ... IUd • ..II 110 reservations are ..... In respect of 
~ .ppoi ..... for 4! days or more", Thi .. is against the pro-
teelure Mrf!iC1'ftMo. bJ tile Department of Personllel IUtd Administrafive 
Reform..~ aDd lite CollUllitle.e expect that the p~scribed rl"SenutioM lriU 
be ~ for IIIIIkbIa telllpOl'lU'y appointments for 45 da)'s or - Rlore 
wMneW. such a coatiIIpaey nes. 

1.11 'TIle Co ......... aIIo recommend that while scttin~ lip B'Dritlary 
IlllitB file dill. ef SftedIIIed Castes aDd Sc~uled Tribes should be 
.. In view and they sIIoald be pven preference over others at the 
~me of srlectloD. WIde pabtldty should abo he liven to atwact applica-
tions from Scheelultd ClilteslSdledaled Tdbes, 

C. LIAISON OFFICER AND CELL 
1.19. Thl: Committee have been infOlmedthat the Chief Pcrwnnel 

Manager is ihl' Liaison Ollicer appointed by the C.Jmpany QI ensure due 
complianc.(.' hy lite appointing authorit~1i with the orders and in~truetions 
pcrtainina to reservalion infavour of Scheduled Casks and ScheJulcd Tribes 
_ and other conc(;ssions admissible to them. 

1.20. Asked whether any Cell has been ~l up under the direct control 
of the Liaison Oflicer. it has bocn stated that a Cell consisting of two officers 
from Personnel and Administration Department and a ~ellior oflicer belong-
ing tit Scheduled Caste community has been set up. 

'.21, 1n a note furnished to the Committee it has been stated that there 
arc sepurate Cdl~ in different units· of the Company md the main functions 
of thesc Cells arc as under :- . 

(i) To en'lure due compliance of the Presidential DKectives and other 
instructions iSliUC{i periodically in respect of Scheduled CW.kS/ 
Sclll:duled Tribc~. 



s 
(,ii) Conducting iaspec1ioa of ·tiIe J'08Ien; mII"'.Ql'd ia llw dcpart-

,moats with a view to ensure proper 'mpkJmentatian of re&eMl-
&iaRorders. 

(iii) To k~~ u.iiOJ,l between the Company and the liupply ,,~ 
like Eritploym!nt Exchauge. Sodal Welfare Hoard!. aDd other 
agencies at the time at J'tcrui1mcmt. ' 

(iv) To r'!cc,ivc and scrutinise the complaints from Scheduled Caslel 
Scheduled Tribe candidatell. hear their grievancc~ and r.,dr~sal 
of their gcdtlillC griev'anec& etc. 

1.22. ThI: Committee have been further informed that Li~is~n Otticer 
at the level oC Chief PersOftncl Manager has been appointe.1 in the units. 
located at SanpJore. Rae Bareli and NailIi, At Srinagul'. the unit 'Ii a very 
small one and it is cssel'ffialJy not a fuMy mlfnUf!lCluring unit. tOI' that. 
a'separate Liuiwn Officer nasnatl!lcen aptJUillled. · .. lIe Ulicl'Projecl 
Manager of that fact3fY looks after the Jiailoo wort. 

t .23. In reply &0 a questioo whellwr ropiar cbccks aregttvokJc~ dur~ 
a year and the officers of the "T.I. sublui,t any j'ePQrt 10 ,*e Mtftil;.try, We 
Cummitte-.: have "en informed ttlat regular pedQdiQl dl~,ue cgadw:Jed 
IYy Liaison oatccli. Periodical rotul'lU, are also wbmi"~ by I.T.I. 

1.24. Asked what is the strength ur the Liaison Cell in each unit. it lltls 
bt.-en IihNeO ~ l~ streag~ of Ulc Cell ~~Dg tiai~ Qji~r is 
(i) Baqplore~, (.ti) Naiai Unit-6. (m) .R..ae Barcli UBit-3, (iv) I'alghat 
UIIAl-f and 'v) .J&cK UrMt-1. 

1.25. In reply to a question, Ute COJQJUiuce have been illfurmwl tb41 
the strength of the Liaison Cell is commensurate with the ilreMgth of .tiI: 
Scheduled CaSh; and Scheduled Tribe personnel employed in the organi"atfofl 
and the number of complaiats receil'ed fI'om emplayee5 belo •• ll Jo thc~c 
comm unities. . 

1.26. Asked whether tbe CeUi5 eDlCu6te~ with the LUljI4lQ worl exclu-
sively and all other work .. ~ aNigaed CO tlwm, it .a~ beea It_ 
that Ute Cell COnMsts of sudt exeouuveswhe are oI¥:er.; ita PuaonetJ/Admj~ 
Rj~ratjon and other Techni~al and ·No.·Tec:hoic.tJ Dc:partRI~'5'. fa addifiOlt 
to their own duties, they arc in cUr8C of the CeU atw>, 

1.27. In a note. the Comruittcc have been informed fhal in the M;nistry 
of COIRmUllic:atioDS. Do separaJe Cell hal becnset up tn look Ifftel' tbe repre· 
!ioelltation of Scheduled Caste&- and Sdledlded Tribt~. However •• Sedion 
with an Assistant in the Miai&try coordiDates matten perCainin8 to Sdtedajed 
CaatCi and Scheduled Tribes in res'p!=ct of the SpborWn:ltc OfJiq:$ aDd Public 
Sector Undertaking." under its contrOl. ID!lfructi(JQs have rc:ceutJ" ~cri receivl'd 
On (7-12-1981) from tbe Depa~nt of Personnel and Admjitistr:Slj~c Re-
'9rnls indicating that the Liaison Officer for ~hedule" CaS:t.'f and ~chcdak:d 
Tribes should I8Onitor th~ workillJ of tbePubJi4: Sector Undcrtal(frw. a~o 
und;:r them to cnSl,U'e et1ective. j'mplcDtentati~. of fbe ~:tfesu~rdsfprSf,;be-
duted CaSotcs and Scbedu'fcd Tribes. The Putmc ~Clor Uu4erbklop ""der 
the Mini~try of Communications Includin~ Indian 1'efephanc tndusrtles LimIt-
cod have been informed accordingly. 
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1.28. As per instructions of the Ministry of Home Affairs, Department 
of l~rsonncl and Administrative Reforms dated ........ contained in tlleir 
O.M. No. 27/22i61I-Est.{SCn dated 19-4-1969 MiniStries/Departments arc 
required to :'I:t up a Cell within the MinistryfDl!panment under the direct 
control of the Liaison Ollicer. The functions uf the Cell arc to as~ist the 
Liai~on Ofticer in the implementation of order~ ood instructions relating to 
reservation or vacancies in favour of Scheduled Ca'iteSo and Scheduled 1 ribcs 
and other benefits admissible to them. 

-1.29. tn the Brochure on Reservations for Scheduh:d Caste.; and Schc-
duled Tribes in services under the Public Enterprises published by Bureau 

\Of Public Enterprises it is clearly tm:nlioned that "the Joint Secretary ift Itc 
administrative Ministry/Department who is incharg~ of the public enterprise 
and Ih.: Chid Personnel Officcr/Pcrsonnel Director in the public seelor enter-
pri~.e will personally be responsible for ensuring the compliance of illstruc,-
lions regarding n:.servationfor Scheduled Castes.fSchcduh:d Tribes," 

1.30 The Co-Mi&tee ~ distressed to ROte abat in the Millistry of 
CO."URie.tions ao dJNIra&e Cell .... S' beell set .. to look an~r I'e re
preseatatioa of Sell.daled Castes aAd Sdleduled Tribes in sen ices. The 

. C .. lIlittee furtller Bote that there are !lIuIdi1ll instl'tlctions issued by tile 
flipartment of PersollDe) and Athlllllistrative Reforms that a Cell "hould 
he set .p in eaeh MinistryJDepBl'bftllt 1\flIich should fulldion under ... 
eo.rol of the LlaisoD OfIieer and assist hi. in tbe implementatioB of 
resenatioR or"l'rs ia ·lavo ... or Scheduled Castes and Schednled Tribe!!. 

1.31 Eve. I. tile Broc:IlR.e 011 rellel'VlIlioa for Scheduled Ca.o;lt!s Iud 
Selteduled lrib4!s iR .... bUe Enterprises it ... hem stated that ttle Juiilt 
Secr.etary in the !\1inistryJDeJNIrtment, w. ill an inchllr~c of B Public 
Eaterprise, ~iU b .. persouDy responsible for ensuriJlg the complian~e of 
i ..... dloo.!i l'eJ!ardiag reserlati-. in favour or Scheduled ea~l'~ and 
Sdethlled Tribes. 

1.ll The Com.tHee 8re at a loss to undentand how theinsfrudio .. ~ 
of tlte Depal ... nt of Personael 8IId Administrative Reforms IIIDd the 
Bllreau of 'ubUc Eaterprises .ve not come to the notice of the ;maiso 
WJ ., Commullleatiou ftU tile Depaltment of Pel'1lonnel and AdmiDislrao 

aYe Reforms iSMied iutnldions 08 7-12-1981 that the Uai§on OfIcer 
.f tIte MIalstry " .. Id 111m lItOaI..,.. tbe worldBg of Puhlic ~dor U •• r-
takiap _d ell88re aa eledlye IalplemeDtation of the slifepards in fnour 
of Sdleduled CliIste~ alld Sc~ TrIIMs. 

1.J3 "be Commillee Deed baNly slfts,~ that i. is the ooallden duty 
of tile lldmw,,'ratin Min...,. wWdl controls It particDlar Public: U.cler· 
taIdIIt to see til. the reservatioa orders ia favo.. of SC .. ~duled Casal's 
.... Scheduled Trilles are u.plelllelliect in letter and ~pir;t. 

. 1.34 The Coaunittee, therefore, recolUlelld that a CeU should . he 
set II, III the MiDlMry of CO......akatiODs without ItDy further 106.4; of 
.. to look after the ~tioB of Scheduled Castes lind Scheduled 
TIIIIes ia all eshlblishments .... r the adJainlstrative co .. trol of tbe Mum. 
uy IDdu4iRJ tbe ... Iie: Ulldertakitlt!JI. TIle Depmtment .,.. Peno ... 1 .... 
AdeIeI*ally. Ref... sIIoIaId al80 .... fresh iasttudlollS ia this reprd 
t(,t an J\Ilnll •• rlesID.tP*rtaietlfs 01 the GOVerDlllellt of '1I1'W, 



CIIAPl"Dl U 
A. RECRUITMENT 

I. Rec:nd.... ProcetIare 

2.1 The Committee have been informed in a note furnished hy .thc 
Ministry of Communications thal when a vacancy· arises. the reservatiOns 
are worked out as per the roster points and the fnll(\wing sources ati: 
approached for getting candidates depending upon the rtquirements:-

1. Employment Exchange. 

2. Director. of Social Welfare, Karnataka. 

3. Special Assi~tant to the Minister of 
Delhi. 

4. Private Secretary 1'0 the Minister of 
Delhi ... 

Communications, 

Communications. New 

S. The District Social Welfare Officer, MysoreI ManaaloreI Coor,. 

6. The Secretary, Mysore State Depressed" Classes League, Banaa-
lore. 

7. 74 Scheduled CastelScheduled Tribe orgal1i.~alions recoa;nilled 
by the Government of India. 

8. Zilla Sainik: Board, Bangalore. 

9. Ex-servicemen c~n at Deihl. 

10. Advcrtisements in pres •. 

11. Campus recruitment..~ in premier in.titutes like IITs etc. 
Graduate Engineers and ld8JlaFft1Cllt Science Graduateli. 

for 

2.2 The EmpJoyme", Eltcban~ authoridcs are .iJBO advised; . to 
sponsor as many Scheduled CastelScheduled Tribe caNlidates 3" pos~'
ble even in mspect of un-~ts a'nd sde!::ted . .-andldatcll are J'05lt:-d 
against sultablt vacancies. ... ITrade testa are adnrini8~red as Dre-
employment selection tests. e successful candidatr-<; fr.:>m these tests orc 
intervieWed for final selection. 

. 2.3 Asked whether \he EmpIoymeDt Excb'Dfb was belpful -in &Ctl-
IDgSched~ CalJfejScbeduJcd 'tribe, candidates,.. .. . repn:aentativc: .. of 

" _'.J 
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ITI informed the Cimmittee that Employment Exchange was only help-
ful in giving Scheduled CastelScbedu[ed Tribe candidates for Group C 
and D vacancies. In \he event of no suitable Schedukd CasteiSchcdukJ 
Tribe candidates being available. such posts are givcn wide publicity by 
advertising in leading News Papers. These advertiscl11cnt5 clearly display 
tbe reservations in respect of Scbeduled CastelSchedul;!j Tribe candidates. 
In the event of there being no response \0 such advertisements, on~ more 
insertion is given in the MwsPtpcra ~ a. specifie provision thaI "the 
posts are reserved for Scheduled CastelScheduled Trihe candidates lind 
jf there is no response from these candidates the posts will he filled 
otherwise". This is done with a view to make sure that suitable Scheduled 
Cn~te!Schcdulcd Tribe candidates a·re nbt precluded. 

2.4 Asked whether the advertisements for recruit/nent were also sent 
to local MPs, MLAs and Social Welfare Department of tho! Stule G\~V
emment. the lcpresenta\ive of the IT] stated "during the C<'llfSe of evidence 
that . 

"only very recently we contacted the Departlnent for the recruit-
ment of Civil Engineers and we personally went to their 
office. They were helpful in getting us the candidates:' 

2.5 In reply to u' question, what is the time lag between the issue of 
an advertisement by the m and tbc.f flOat rocruitsneDt, it has been stat.:.d 
that normally it. lequires 'three to six months. Betwt'cn the issue of iln 
advertisement and final recnrllment sufftcient time ho!! to be gjven to 
the c:1Ddidates for sending application. After registering me applications 
these have to be scrutinised and !iC1'eened, tests/interviews have to he 
arranged, medical examination hall to be conducted and tl~n candidates 
are asked to report for duty. 

2.6 All candidates including those belonging to Scheduled Castc mal 
Scheduled Tribe communities who are called for ~/iJlt""jcw are ch m 
minimum 2 to 3 weeks time for appearina in test:intcrvi~w. ~ 

2.7 In reply to a question whether call letters arc sent to the Scheduled 
Caste and Schc4uled Tribe cudidate'i under aqister~ ackQowled~cmeDt 
due post, the Conuuitteolwre beoo iIlformed that in Ban,plorc UllIl, ITI 
have recently started sending test/interview caU/leftcrs· for the recruitment 
01 officecs uDder reptc.nMl post. Ill. addition to this. one mor~ copy 
of &Me same ~is .. seat'tbrOup otdiDary post. But with regard to noo-
aancers. the COIIUDWlicatiClll il &ent by otdblaly post since the numbel 
ca.Ued for tcIIt/iD&erviow is large. In respect o( other !lnits. the communl-
calicos are sent under &q,istercd· post. 

2.8 The Committee have been further iIlfonned that the . number of 
'IICIIIloes me'l"Wd _ ~. 'Ciste~ .T'rl!le CIIIldidaks arc 
IpOcifled hi ttit dem8!ItIs.~. wtth lfle ~Die.t I!xch .. or in 1IIc 

. advt·rtisements. 
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2.9 In respect·of p06li far Oroa .. A &.. Ji' ~ i~ina arc the news-
p~s in which advertisements are generally given : 

I. Amrit1tazar Patrib/ Cal,c1ltraf~"'abed 
"-'them looia htrilta 

2. The Hin(.u Madras 

3. TIaoStaIc5mall Delhi 

4. The Tim,s o. 1l1l1ia Bombay/Ahmedabad/Delhi 

5. The Indian ~ren Bo""-Y/Sc.uthern edition 

6. The D;ccan Herald Banp10tc 

7. Em"oym:nt N eW\ and Rozgar SamltChar GOT Pu~·lication. 

2.W For pOOs in Groups C IUld I} tAt advortil~m~.ts ace ccJeaied . .i11 
the Jocal neWllpapers published in EngiishlfIindilLocal lan&\Jagc, 5uch £IS 
Amrtt Prabbat!Dainik Jagran/Swantantra BharatlKaumi A\\·azIPrajavani/ 
Mathrubhoomi /Manorama. 

2.11 Asked what action is taken if the local employment elCchange Is 
uaable to r.ponsor suitable Scheduled Castc/Schedul~d Trihe candidates 
for recruitment, if has been stated that in that event, the organi.atton re-
sorts to direct recruitment by adVertising such posts nC'"Papers. Copier. of 
advertisements for recruitment are also sent to the :\s'\ocialionsiorganisa-
tioIIa of SchoduJocJ Cu'to/ScbeduW Tribe aDd the 'Parfuuncntarw C.ol1lRlittcc 
('Of the walfare of Scheduted Caste and Scbeduled T .. ihc·. 

2.12 A~ked whether Chairman, ITI can exercise special power to re-
Q'uit: Scheduled Cute/Scheduled Tribe candidates in case Employml.'nt 
Excbangt: and other ~ncics are unable to spoqsor ~uch candidates, 'he 
Committee have been IDfomtecl that the Chairman can exercise such power. 
8ut normally it takes two to three months to make appointments by 0<1-
vcrtisement after the EmpHyment Exchange and other agencies report thai 
suital:-lc candidates are not available. 
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. II. RECRUh'MENT OF CASUAL L,\aOUk· 
2.15 The Committee have been informed in ,I' note' that reserv~tion 

rules do not apply to ~alemployment. whenever' s.uch vacanci~s' are 
uotilied to the Employment Exchanjes a specific reqlK's\ is made to IlpeDsor 
15 many Scheduled Castel Scheduled Tribe dandidates as possible. . , 

2.16 It has been stated that casual Jabour is. employed on day-t£-day 
basis only for such work which does Dot require continuity or permal'ie'ftcy. 

2.17 As regards the main job of casual labours the Committee ~erc 
informed during the course of 'evidence that they assisted the workers 
OD the shop floor. It was primarily material handling and material. pre-
paration on the unskilled job, both inside and outside the units and the 
.... ork was lIeascnal. 

',: I 

(d) The following are the figurees .. of SCs and STs along thc casual 
labour in the IT! and the manufacturbig units as on 30-6-1981:-------_. __ ._._----- --- --_._-' 
Total Number of casual Workmen No. of No. of Ot~lS. 

Ban,.1ore 316 
Natai 23 
llae BaRIi· MlO 

(Approll.) 

SCs . STs 

200 
12 
15.0 

(Arpprox.) 

05 fit 
11 

321 

------...... - --.... -

'2.18 The Dumber of casual employees who have been made rsemtaoent 
during the years 1979. 1980 and 1981 and Scheduled Castes SchelhJ'led 
Tribe among th~in are as under.-

Year 

1979 
J980 
1981 

198J 

1979 
19110 
1981 

Totul Nil. S.c. 

BANGLORE COMPLEX 
lSI . 

104 

12 8 

NAINl UNIT 
9 2 

44 W 
16 6· 
RAE BARELJ UNIT 

411 7 
20 5 
24 S 
.·~AL GJlAT. UNIJ' 
8 1 

'.4\ 
Nil 

~.T. 

3 

.# 

--

Non-SC!S~ 

. ·74 
.. '~.: --4-

... ~I .. ~ ~ ~ 

1 

41. 
15 
19 

: .. ;,5 
... ~"4 
·:':Nil ________ ~_."'. ___ . ___ . ·----0--__ · __ . ___ ._ ... _______ .. ___ _ 
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l.19 TIle COI8m1ttee apprecWe tile .... made by tile ...... TeJe-
pbolle I""""'" to absorb pt'II*.IeDfly tile raI88I lahour, which Is eaployed 
on day-to-dav INIds for such wort "hid. dots not rcquir~ continuity or 
permaneacy. The ColllllliCtee Ilt'e aware Chat .... re is 118 rcsen·MJon .. 
the nauitment of casual 1IIJoar, they WGUIcI, "owe\'C~r. Ike to IifreliS duIt 
aU elorts 8bou1d be IIMIde ~ recruit as maay SdJeduied Casteli aad 
Scheduled Tribes as aiSOal labour as possible 80 that greater n •• be.. of 
them could get permaant posts in clue course. The Committee would like 
the COIIIp8IIy to .... &pedal .orts to have Stheduled Tribe c_1 
labour ill their Rae n.eO aad Naini UDIts, wllere there Is no representation 
at all of Scheduled 'friIJe5 at pn!fieIIt. 

B. RELAXA nONS AND CONCESSIONS 

2.20 The Ministry of Communications have informed the CommJttee 
that followin" concessionslreJilxations are given to .~heduled Ca~tcs and 
Scheduled Tnbes in the matter of direct recruitment and promotion :-

For Recruitment; 

I. The value of the application fee is to 1/4 of that applicable 
to non-Scheduled Caste/Scheduled Tribe cllndidates. 

2. An additional 10 per cent marks arc aUoUcc.l in tests lind 
interviews. 

3. Relaxation of five years in age limit 
4. Tests/interviews are held in separate group!!. 
5. Evcn against un-reserved vacancies Scheduled Castel Scheduled 

Tribe candidates are considered and Employment Exchangus 
are asked to sponsor as many Scheduled Caste/Scheduled 
Tribe candidates as possible. 

6, Relaxation in respect of qualifications in higher groc.le posts. 
7. Relaxation of pass in the test-in many instanc(.'s mere 

appearancc in tests has been considered <!nollgh. 
8. Relaxation of experience against the reserved post. 

For Promotion: 

Officers: 
(a) Where promotions are affected on seniority-cum-fitness bru;is, 

the reserved quota for Scheduled Caste/Scheduled Tribe ill 
fined by candidates belonging to Scheduled Caste/Scheduled 
Tribe irrespective of their seniority in general list, by main-
taining a separate seniority list, subject to their being eliJible 
and found fit for promotion. 

(b) In respect of promotion by selection, wherever reservation 
applies 01 per the directive, reserved vacancies are filled by 
Scheduled Cute/Scheduled Tribe employees who arc witbia 
the normal zone of consideration. 

3 LSS/82-2 
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Non-officers: • 
Promotion for Non-Officers were vacancy based, on seniority 

subject to fitness till 31-3-1979 in respect' of operative technical 
area and upto 31-8-1980 in respect of nonooOperativc area. Time Bound 
PromotIon scheme came into force from 1-4-1979 followig the tripartite 
settlement dated 22-9-197~ arid 28-12-1979 whereby an emploYl~'~ including 
Ii Scheduled Caste/Scheduled Tribe is promoted On completion of a fixed 
span of service in a particular category without any r.elation to vacancies, 
subject to satisfying the norms. 

2.21 For Scheduled Caste/Scheduled Tribe candidates to acquire 
higher qualification for better performance and career developm.:nt the 
foUowing facilities/concessions are stated to have been given :-.. 

(1) Grant of study leave witb half pay, which is nol available 
to employees of other communities. 

(2) Permission to take up evening,lpart-time courses. 
(3) The usual restrictions are not applied while forwarding appli-

cations for outside employment. 
(4) Conducting special developmenial 'programmes exclusively for 

Scheduled Oaste/Scheduled Tribe officers. 

2.22 The Committee hope that the relaxations and concession stipulated 
by the Indian Telephone Industry for recruitment and promotion (hoth 
officers and non-officers category) for Scheduled Caste and Scheduled 
Tribe candidates if implemented in true spirit will go a long way to help 
the ITI to wipe out the shortfall in vanous categories o~ posts in the 
shortest possible time. 

1.13 The CommiUee note the various relaxations,' concessions being 
granted to Scheduled Caste/Scheduled Trlbe persoDS both In direct r,f;!cruit. 
meat aDd promotion. The Coamdttee desire that I.T.I. should make 
concerted efforts to implemeDt dle&e coucelllifons/relaxafion!i in letter and 
spirit so tbat the baddoa iD the representatlon of Scheduled Castes/ 
SCheduled Tribes In services Is wiped out In the shortest possible time. 

C. MAINTENANCE OF ROSTERS 

2.24 The Committee have understand that in Indian Telephone 
Industries rosters are being maintained for each category of posts ;]s per 
orders on the subject and these rosters are inspec~ periodicaJly. 

2.25 The Liaison Officers conduct inspection of rosters maintained in 
the departments with a view to ensure proper implementation of reserva-
tion orders. • 

2.26 In order to maintain rosters etc. properly th;! Personnel Manager 
bu issued the following directions for implementation to the Liaison 
officers. 
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"Liaison Officers should be more vigilant. A C:ll which should 
consist of one officer from amOOI Scheduled Caste/Scheduled 
Ttibe community should be formed. Although these Cells are 
existing in the units forqw'le some time, they give au 
impression that their set up is only a routine and formality. 
This impression sbou~ be erased and a serious climate be 
created. Senior Officers of the Corporate Personnel wherever 
they are on tour to the units should DUlke it a point to check 
the rosters maintained and ensure their correct maintenance. 

Units should also maintain rosters for Handicapped and ex· 
servicemeL personnel." 

1.17 The Committee bas ~y'll been 01 die view that the only 
meehenl!llft tbrouah wIddI proper dect to die rHemltlolis in an orpnlsa-
don pl'HCribed for the SdIedaIed CMeIJ and Sdleduled TrIbes can be 
given Is the rosters ad .................. '11Ie Committee hope that lIS 
emphallsed by the Pehotmel M-.. of the Indian Telephone Industrifs 
in his directions, the Liaison Officers wID ell8Ul'e oorrcct malntenallCe 01 
the rosters.. These rosten,. II!e Committee wish wID be ch~'kcd atleut 
tw~ a year and iJnme.flate redlficadOD 01 dlscreptlDcles If anv, noticed 
in tbe maintenaDce of rosten, wiD be ensured by tbe Liaison Officer. 

D. PROMOTION 

2.28 It has been stated that 75 per cent of the posts in Grade I and 
in grade m and above are filled by promotion. In grade II, which is the 
main entry point for graduate Engineers, 25 per cent vacancies are filled 
by promOtion and the rest are filled by direct recruitment. 

2.29 The Promotion Policy in respect of various units and the Corporate 
Office of IT! is stated to be as under :-

I. (a) Promotions from Grade J upto Grade IV is unitwisc. For this 
purpose the following constitute a Unit: 

(i) Production Divisions of Bangalore, R&D Divisions of 
Bangalore, Sales and Scrvice Office, Bangalorc. 

(ii) Production Divisions of Naini and R&D Division of Naini. 
(iii) Establishment at Rae Barell. 
{iv) ,Establishment at Palghat. 
(v) Establishment at Srinagar; and 
(vi) Regional Offices at Bombay, Calcutta, Delhi and Madras 

including their sub-offices. 

(b) For Corporate Office, Officers may be drawn from different 
Units as required. 

,Il. Out of the Promotion quota, 80 per cent will be filled by 
promotion on SCQOrity·cum·fitness and the balance 20 per cent 
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by selectiOiD on the basis of merit for all grades from Grade I 
to Grade IV. The ~r of filling will be on the following 
balis: 

(a) By Seniority-cum-fitne~8.-These posts shall be oridinarily 
filled by per89DS possessing the adequate qualifications and 
satisfactory records. However, upto 15 per cent of the posts 
in this quota shall be earmarked for Officers not possessing 
requisite qualifications but having adequate experience with 
meritorious record of service. 

(b) Promotion by Selection.-Having first made promotion list 
under (a) above, 20 per cent of the posts shall be filled by 
,;electlon from amongst the remaining eligible candidates in 
the seniority list. The list of candidates to be cODSidered for 
this shaD be uplo 4 times if vacancies are 6 or more aad 5 
times if vacancies are less than 6. For the purpose of se1ec::tion, 
marks for confidential reports, length of service, qualifications 
and assessment by DPe shall be reckoned as stipulated in 
,Page No.4. 

Allocation of marks for promotion by selection for 25 per cent of posts: 

(1) 30 marks to be given for Confidential Reports for the last 
three years; 
10 Diarks for 'OUTSTANDING' for each year; 
8 marks for 'VERY GOOD'; 5 marks for 'GOO~' ; 
3 marks for 'AVERAGE' and Nil marks for 'BELOW 
AVERAGE'. 

(2) 15 marks to be given for length of service at the rate of 3 marks 
for every year of service in the grade. 

(3) 30 marks for the qualification on the following basis : 
25 mark.c; for Ph. D; 25 marks for Post Graduate Course 
or equivalent ; . 
15 marks for Graduation in Engineering or equival~nt ; 
10 marks for Diploma or graduation in Scil!nc:e or equivalent; 
5 marks for SSLC/fraining in m; and 5 marks for any 
additional qualifications useful to nature of work:. 

( 4) 25 marks for the assessment by DPe (if necessary by conducting 
interview) . 

(e) For specialised posts like Chemical Engineering, Tool Room 
etc. if suitable candidates from general seniority cannot be 
found, they may be selected by internal advertisement against 
promotion quota. • 

Ill. For the purpose of seniority, candidates in 2(a) above shall 
rank senior to thole in 2(b). Inter.seniority in 2(a) ~ 2(b) 
above will be basad on their original seniority in lower grade. 
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IV. Service requirement for promotion from Grade I to GQde II 
shall normally be 3 years for Engineering Graduates and 6 yean 
for Dipbna Holders and B.Sc. (PCM) or their equivaJetlt. 
Minimum service requiremen~ for promotion from Grade II to 
'Grade III shall be 3 years. If the required number of candidates 
with such service are not available, the minimum service may 
be relaxed to 2 years. 

V. For promotion to grades beyond Grade 1II, minimum period of 
service in the lower grade shall be 2 years. 

VI. Promlotion to Grade V an.d above shall be on all company basis 
.lhrough cir~ulation of vacancy notice laying down the require-
ments of the job, qualification, and other details. For promotion 
against such notices, all candidates meeting the requirements 
specified may apply. 

VU. Where sufficient suitable candidates are not available against 
promotion quota, the required number may be ft1led by outside 
requirement. 
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2.30 Asked to explain the procedure followed for making ad-hoc 
promotions against reserved vacancies, it has been stated that there is no 
procedure ~or. ad-hoc prombtions. HOwever, recently ad-hoc promotions 
have been glven to 2 Scheduled CastejScheduled Tribe officers even though 
they did not fulfill the criterion for promotion Le., completion Of a certain 
period of service in the grade to become eligible for th~ promotion. 

2.31 It has been stated that there is an agreement between the I.T.T. 
Employees U~ and the management with regard to timc bound promotion 
in respect or non-offi<:ers tc. posts in group 'C' and 'D' at Bangalore Unit. 
Time Bound PromOtion Schezne is not based on the concept of vacancy, 
but on the number of years of service in the partictiliir category. As such, 
it does not attract any reservation sincc all candidates irrespective of wheth~r 
they belong to SC/ST or not are given promotion. This had bccom~~ necessary 
as the creation of posts in higher category had come to a standstill due to 
the Unit reaching stagnation level. Although this scheme docs lIot attract 
reservation, I.T.I. has recently drawn a pro~al and it is under consideration 
for further relaxation of the eeriod of service by one year, in respect of 
Scheduled Caste/Scheduled Tnbe candidates only in getting their promotion, 
under the Time Bound PromOtion Scheme. 

1.31 The CoOllllittee are ~ to note tha. the number and 
percentage of SdIedaIed 0IIte .... Scbedc' II TrIbe office" promoted In 
Groups A and B have beeil-Imleb below the quotas reaened for them. 

1.33 Even in G~ 'C' the IIUIIIIJer of Sdledulcd TrIbr employees 
who wen pJOllloted iii aIIDost ~. 'De q,mlRUtee Trust that iD 
view of the TilDe BoancI Promo PolIcy recently introduced in the 
Baaplore Unit die )H'OIIpeds for pro"""'n for Scheduled Caste/Sche-
duled Tribe f'mployees will Improve. 

2.34 The ColIIIIIhtee recommelld that ... eMfy decision ~hnuld be 
takeD ill reprd to CIIe reIaDIoa. of tile patod 01 servicetl by one yMl' 
in the cue 01 SdIeftIed Ca!liteISdledaied TrIbe emplo~'ees aDder the 
Time Boad PromoIon Policy SdIeme. 

1.35 AHhou~· dds JdIeme Is presently malde upplicable to the 
Baaploft UDit 0IIIy, II!e QwmIttee feel tIud the qllHtioft of exte ...... 
tile 'I1DIf. Boud ProJDOCloa Policy to oCIIer ...... of m IIIouId be eDIIIIIMcf, 
.. cae .... ts _ re.eh ~ do. 'loa level ..... daere are 110 u.c:a 
for (U'OIDOtIoD -' die tdIenIe )110ft! to be ..,.1 heneftt to.n ... 
COIIcened oftleen. 

E. DE-RESERVATION 

2.36 Regarding dC-reServation of reserved vacancic~ it bas bc."cn stated 
that after duly following the formalities contemplated under the guidelioec 
the case is brought to the notice of Cbairman/Board of Dir'C(:ton. 1be 
reservations in such cases are carried forward as per the directives. Proposals 
for de-reservation of Posts under Group C&.D are put up to Chairman und 
posts uDder Group A &: B to the Board of Directors. However, an internal 
decision has been taken that the posts reserved for SC/ST should not be 
de-reserved. 
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2.37 Asked what checks are el.erciscd in the matter of de-res~rvation 
of rese~d vacancies, the Committee have been informed that the Powers 
for the do-re$ervation of post is delegated to the Board of ~tors in 
case of Ofticers, and in the case of DOD-oftlcers. to (he Chai.rrila.n. TIle 
Board of Directors have decided since the beginning of 1979 that there 
should not be any de-:reservation and as far as possible posts meant for 
Scheduled Castel Scheduled Tribe should be fined by Schedl11ed CastelSche-
duled Tribe candidates only. 

2.38 The number of vacancies de-reserved in groups A and B during 
the last'S years arc as under :-
Year 
1!:76 
1977 
1978 
1979 
1980 

A 
01 
02 
03 
Nil 
Nil 

B 
C3 
05 
02 
Nil 
Nil 

2.39 When the Committee suggested that before de-r~serviog a poIt, 
trained Apprentices belonging to Scheduled CastejSchedu1ed Tribe commu-
nity shoufd be considered for the pod, the representative of LT.!. stated 
ciuring the course of evidence :-

"Our problem is not where appreDticeJ are ill1'01Yed, bFcause they 
are being taken care at the lower category, mostly in G!1OIIp C. 
We have absolutely no problem in group C. We have 
enough representation in Group C for Scheduled Castes 
and Scheduled Tribes the problem is of Group B and A where 
we do not p=t any apprenticc~. Therefore, if we take what we 
have advertlsed, out of 38 posts which were advertised, ,26 are 
reserved for Scheduled Castes and ScheQuied Tribes. That itself 
if shows our concern for it and how it .is being done. There is 
no periodicity as such for advertising. If the post is not filled 
up. it appears in every subsequent advertisement." 

2.40 When the Committee enquired what would be the position if otber 
community candidate was appointed a8l!tinst a' de-reserve post aod within the 
acxt six months a Scheduled Caste oc Scheduled Tnbe .caudidate was 
appoi,o.ted in the same post. the iecrc.lary. Ministry 'Of Communications 
Aatod that the other community ca.odidate would 110t be atfected. He \Vould 
~tinue to occupy tbe de-reserved post to wbich be bad been. recruited. 
The Scheduled CastefScheduled Tribe candidate would be appointed against 
a carry-forward vacancy or any tentative vacancy. 

~ 

2.41 The number of po!Its whicb were reserved for Scheduled Caste and 
w.,re ode-reserved in promotiooal category during t 980 are stated to be as 
uocfer :-

Group A 3 
Group B 3 
Oroup C 5J 
Group D Nil 
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2.42 As regards 51 reserved vacancies which wete de-reservod during 
1980 is promotioaal category Group 'C t the Committee have been informed 
that a),l. the vacaades ""bien wece de-reserved aDd filled by Non~eduled 
C~tejScheduled Tribe candidates were in respect of posts in The Naini 
Umt. 

2.43 The Committee was further informed tbat ali stated earlier to 
avoid ae-reservation, the ~mpany bas since takctl decis~ not be dc-reserve 
any reserved post for SC/STs and to fill up such reserved posts by candidates 
belonging to those communities only, as far as possible. In addition. ex-
clusive advertisements have OeeD released for SCIST candidates to fill up the 
reserved posts. Rae Bareli is now approaching some ST inhabitated areas 
to get suitable ST candidates, as most of the recruitment is noW restricted to 
Rae Bareli Unit only. 

2.44 The Committee DOte that the 80 .. d of Directors baTe takea II 
dedsioa In 1979 that there shoald not be aDy de-reservation of reserved 
l'K1IIICY aDd as far 88 possible posts meaat for Scheduled Caste I Scheduled 
Tribe should be filled by SCIST candidates only. The Conunittee welcome 
the decision taken by file Board of Directors that their sbould not be 8ay 
"men-atiOD of ftsel'"fed VIIC8Dl"ies. However, the Committee are ..... 
happy to note that duriDg 1980. 51 v8candes in (doup 'C' were de-
reserved In promotional C8~ In utter disreprd of tl.e decision tUee 
by tile Board of Directors in early 1979. Tbe Committee f811 to UDder-
!dUd bow 811tb a tblog could happen Imd ~reIore ftCOIIllllend (bat • 
tborouJh eaquJry should be made aDd respoasibiHty should be fixed as 
to wby the dedsion of file Board of Directors takell In 1979 had been 
ipored In 1980. 

F. EXCHANGE OF RESERVED VACANCIES 

2.45 Ministry of Communication have stated m n note furnished to the 
Committee that Scheduled Caste candidates. are appointed in the vacancies 
reserved for Scheduled Tribes if suitable Schedul'ed Tribe candidates arc not 
available. No Scheduled Tribe candidates have been recruited against posts 
reserved for Scheduled Castes. . 

2.46 Tho: number of Scheduled Castes appointed against the vacancies 
reserved for. Scheduled Tribes in group 'C' and '0' during J 978, 1979 and 
t980iecruitment years is as under :-

No. of !'Ie. appointed 
apinst the posts re-
served fcar STs. 

~ -------------
rBanplore 

Naini 

34 

oS 

1978 

Group 
'D' 

19"'9 

Group 
'D' 

1960 

Group GroUD 
.C' '0; 

---- .'.- ._----_ ... -..... . - ... ------
4 3 

01 

3 

II 

I 

9 



20 

2.47 "fhe Committee desire tb8t before appoiating Scheduled Caste 
clindidates apiDst the CMIed torw.cI SdIetNed Tribe vac:aades, all 
possible elort! shoula be made to find SebeduIed Trl~ caadidates. 

2.48 The Committee need hardly stress that the post reserved for 
one commDllity c-. be filled up by a C8Ddidate from the other CODlDlU-
mty only when a sui.... candhIate Ii ..of avallable after all eftorts have 
been made (rom the coJDllMBlity for whom the post Is reserved. 
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3.2 Asked to state the reasons for shortfall~', in the employment of 
Scheduled CastesjScheduJed Tribes against their reserved quota and the 
remedial mca~'Ur\!~ taken or fI'oposed to be taken, .he-Committee have been 
infonned that the Company 18 finding difficulty in getting suitable Scheduled 
Cllte/Schedulcd Tribe candidates in Group A and B. This is mainJ¥ 
because of the fact that being the only major telecommunic8ti'ln indultry 
with high technology in the country, availability of expedeDccd candidates 
e~pecia\ly from Scheduled CasteJScheduled Tribe communities is difficult. 

3.3 The following steps have heen taken to make up the ~hortfalls. 

(i) The Company has ftoated Scholarships in the E,lginecring Colkges 
situated nearer to the Units exchwively for Scheduled Cute! 
Scheduled Tribe candidates with the intention of absorbing them 
in the Units on completion of degree cour!lC. 

(ii) In order to get as many Scheduled Caste/Schedulcd Tribe candi-
dates as possible for the various posts in the Company, the 
Director of Social Welfare, Government of Karnataka is con-
tacted to spon&or such candidates. 

(ill) In respect of posts in Group A and B, N\ltificatiun arc scnt to 
the 74 Scheduled Caste/Scheduled Tribe organisation: to sponsor 
Scheduled Cas~/Scheduled Tribe candidates. 

(iv) Training and Development progranune~· ar.! conducted for Sche-
duled Caste{Scheduled Tribe candidates a:': a measure to prepare 
them to occupy higher posts. 

3.4 The Committee desired to know whether the organUi8tion pcopo:ied 
to hold ad·hoc recruitment specialJy for Scheduled Caste/Sche-
duled Tribe candidates to make good the shortfalls, it was staled that the: 
I.T.I. had released ellclusive advertisements for Assistant Executive Engineer 
and for the post!. of officers in Finance and Accounts Departments and some 
more adverh~ements were proposed to be released. 

3.5 Whc,l the Committee desired to know what ellom had been made 
hy the I.T.I. to overcome the shortfall of Scheduled Casre candidates in 
Naini Unit, the representative of I.T.I. stated during evidence that a Rpecial 
team to get Scheduled Caste candidates had been f.eIlt to Najni, and it was 
proposed to contact local MLAs to get Scheduled Caste candidates. 

3.6 In reply to a 'luestion whether there is a proposal to hold limited 
Departmental Examination to select ~uitable Scheduled Caste/Scheduled Tribe 
employees from within the establishment to fill higher posts where the shortfall 
of Scheduled Caste/Scheduled Tribe is considerable, the Committee bave 
been informed that at present, there is no proposa1 to hold Iimiled Depart-
mental Examination to select Scheduled Caste/ScbeduJerl Tribe employees 
from within the establishment. However, with regard to promotions, tho 
Departmental Promotion Committees invariably consider the available 
Schedu1ed CalltelScbeduled Tribe candidates with relucd atandard. 
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3.7 As regards sending special recruitment team.. to the tribal areas 
and predominantly Scheduled Caste localities to make on-the-spot selectioD 
of suitable Scheduled Caste/Scbeduled Tribe candidates it was· stated that for 
lower categories, the organisatiop have no probl.:m in getting Scheduled 
Caste candidates except in Naini/Rae Bardi units. With- regard to Scheduled 
Tribe candidates there is an alroupd scarcity and even Employml'nt Ex-
changes have not been able to sponsor Scheduled Tribe candidates, as they 
do not have such candidate& on their live register. The Rae Barcli unit i5 
sending special recruitment teams to Industrial Training Jnstitutr<; located 
near tribal arras for campus recruitment at semi-,~kilted and skilled level. 

3.8 The Conmittee are concerned to note tbat as on 30.h .lune. 1981 
there was heavy shortfall of ~duled Castes in Groups A and B posts 
~ in the case of Scheduled Tribes die slaortfall e:li9ts in aU the groups 
particularly in Group C. The CoIDIDiUIee expect tbat "arious measures 
taken by I.T.I. to wipe eMIt tile shortfalls will bear fruit and 'hey will be 
able to attrad suffidcnt number of Scheduled Caste/Scheduled Tribe condi-
dutes to make up the shortraD. 

3.9 The Committee would like the Compaily to hold special recruitment, 
U necessary, to Induct more Scheduled CashlIScheduled Tribe officers at 
the higher Icnls. The COIIUIIIit1ee ~ be apprised of the results of the 
exclusive advertlliCments issued for fll" po!Its of Assisf:mt Exccutin' 
Engineers and post!i In Finance and Accounts Deparhnents. 

3.10 As regards shortfalls of Scbeduled Tribes in Group C and D the 
Committee are of the view that this problem can be tackled by resorting 
to on-ahe-spot reuuitment of tribal caudidates in the triba) area.'i. For thl,.. 
the help of Directors of Tribal WeUare of the respective States and Welfare 
Organisations In the areas should be sought in a co-ordillated manner. 

B. INSTITUTIONAL IN-SERVICE TRAINING 

3.11 The Committee have been informed that as regards arrangements 
for in-service training of Scheduled Castel Scheduled Tribe employees, 
ITI has arranged the following special programmcs:-

(1) Process Planning -25 participants. 
(2) Public Speaking -25 participants. 
(3) Management und organisational behaviour -30 participants. 
( 4) Management science --40 participants. 

3~12 The organisation is also arranging refresher courses in the Staff 
College with the help of specialis.ts from the Insti!ute of Se<:ret~ri~l Train-' 
ing and Management, New DelhI, as well as Office of CommISSIOner for 
Scheduled CasteslScheduled Tribes, New Delhi. This training course will 
be imparted to officers connected with the implementation of the various 
dircc»ves regarding reservation etc. for Scheduled Castes and Scheduled 
Trib~s and also represcntat;ves of the Officers' Association and the Union. 
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3.13 In addition to the above, these otticers also attended the other 

development programmes along with other officers • 

. 3.14 The Company proposes t~ conduct the following special Pl'OII'am-
mea fOr ScbeduJed Cu.tC/Sc:heduled Tribe ofticers: 

(1) Communication 

(2) Man Management 

(3) Team Building 

, (4) Materials Management. 

3.1S Asked at what level the in-service traimng was imparted to the 
Scheduled Caste/Scheduled Tribe employees, the representative of I.T.I. 
has stated during e\1idence that training is imparted at all levels but they 
are concentrating mainly on groups A and B, because those omcers have 
to advance to take up higher positions. They are being given more inten-
sive training in management techniques and new technology. Training is 
also given to non-Scheduled Caste and Scheduled Tribe officers; but classes 
are being held exclusively for Scheduled Castes and Scheduled Tribes. 
OfIicersfrom all the units are trained in the Staff Training CoUcge, which 
is a prestigious institution. 

3.16 In reply to a question as to how many Scbeduled Costl.!:Schcdu-
led Tribe employees recrwted and promoted ware given in-service training to 
improve their skills so as to bring them at par with others before they 
were assessed or subjected to competence or promotion tests during each 
of the last three years, "the Committee have been informed that recently 
the organisation have started arranging separate training and d~vclopmcnt 
programmes for Scheduled CastefSchcduled Tribe employec~/officer'i. The 
organisation have also planned for many such programmes in future. Since 
this system has been started very recently it is too early to make any com-
ment or analysis. 

3.17 In regard to the training facilities, the representative of I.T.!. 
1itated during evidence that : 

"We have a very well organised staff training college at Bangalorc. 
It is for Management. As part of our management program-
me, we have started classes on oral and written communications 
at our Staff Training College. We have involved the Faculty 
m Indian Institute of Management also. They come and 1ec-
ture to us ................ Scheduled Casle and Schcdlllcd Tribe 
e:tecutive'J exclusively are given some sp!!cial training in :.:11 
aspects of management." 

3.18 The Committee were also informed that during the year t 981-82. 
out of 19 officers sent abroad for training there were 2 officers who belonged 
to Scheduled Caste community. One more Scheduled Cas:e officer would 
be going abroad shortly. 
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3.19 The C .. ~ appncWe the tNiniog fadllties pr()\lided by 
I.T.I. for their Exeeudves ill lie s..1'raiDiIIa CoIIep Id Be ......... Tile 
Committee feel that it is equally iIIIportaDt to provide traiDing to Scheduled 
Castel~ Tdhe ofticers at lie lower levels in f)rder fa belp them to 
impro\'e their teclmkal s~rIy dIoIe eIieers in GIOUJ 'C' wbo 
are recruited with relaxed • 'I1ley would, therefore, Dke that sfmIJar 
tniDiDI programmes sheuId be devised for Seheduled Caste ISclieduletl 
TrIbe emploJ'ecs in lower woaps. 

3.Z0 The CODuDiUee .. e unhappy that during the year 1981·8Z, out 
of 19 office" sent a~ for traiDlag, there were only 2 omc:ers who be-
lODged to Scheduled Caste c:oDIIIDIity. 'I1Ie Committee aeed hardly stres.. .. 
that in order to provide weater experieDced to Sdleduled Caste/Scheduled 
Tribe officers in modern medlods of IIIRIIIIFmeDt and tecluaology It larger 
number of Scheduled Caste/ScheduJed Tribe officers should be deputed 
for tnlninl abroad. 

C. PERIODICAL RETURNS 

3.21 The Committee have been informed that annual returns tiS per 
the Presidential Directives and quarterly returns with regard to the emp-
loyment of Scheduled CastelScheduied Tribe cal,didates are submitted by 
I. T. I. to the Ministry of Cbmmunications. 

3.22 Asked whether the returns are analysed, and what is the result 
of analysis of such returns during the last one year and action taken there-
on, the Committee have been informed that Corporate Office scrutinises 
the returns of all the Units periodically and sends advices wherever there 
are backlog and to make good the shortfall in each unit. Statements indi-
cating consolidated figures for all the units are sent to the Ministry. The 
adminiRtrative Section concerned in the Ministry examines the r~'ports of 
I.T.I. Ltd,. 

3.23 Annual statement showing total number of employees in I.T.I. 
and the number of Scheduled Caste/Scheduled Tribe amongst them as on 
31-12-80 and quarterly return as on 30-9-1981 showing lhe staff position 
in the organisation are reproduced below :-

• 
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3.24 The Commi«ee attach great importaDc:e 10 the proper compila-
tion .1 ADaaaJ/QaarterIy retarDs by file CO ..... y and their dlllely sublllls-
sion to tile Minill1ry as they feel theIe reIiIa'IIS are the onl~ ~chani8m by 
whicla the implementatioD of re5e"ation orders in (avo,.. of Stheduled 
(~astees!Sc:hedulcd Tribes ean be watched. 

3.25 The Committee therefore stress that there should be no laxih' 
in dw compilation and timely sub~D of returns by the I'n. TaW 
Cell i.the Ministry of COllllllllllicatioas should also analY!>e tbe returns 
l'ery c:arefuUy to ~ that represent true and complete picture und 'J!ive 
adme/diredions to the I.T.I. wherever aecessary. 

3 1...$SIIIZ-4 



CHAPTER IV 

A. REDRESSAL OF COMPLAINTS 

4.1 The Minlstry of Communications have intimated in a note ftmIished 
to the Committee that the grievances of Scheduled Caste I Scheduled 'fnbe 
candidates are handled promptly and sympathetically. They can approach 
all officers in Personnel and Administration Department including "fI'MI di'ri'" 
sionallunit heads of I.T.1. for the speedy redressal of the grievaftct8. It 'has 
been further stated that the Cell specially created will also deal with the 
IZrievances of Scheduled Castel Scheduled Tribe employees. 

4.2 Asked whether complaint registers are maintained in the Units 
where the complaints are recorded and remedial action taken wherever 
necessary; and the nalure of oomplaints that are received from Scheduled 
Caste and Scheduled Tribe 'employees, the Committee have been informed 
that the nature of complaints received from Scheduled Castel Scheduled 
Tribe officerslemployees generally relate to (1) Promotion (2) Seniority 
(3) Transfer (4) Resistance to mobility from unit to unit and (5) Recruit-
ment. 

4.3 Asked about the level at which the complaints are disposed of, the 
following information has been furnished to the Committee 

Promotions 
Transfer 
Rccruitmcl'lt 
R~~idance to Mobility fromunit 
to unit. 

Complaints disposed-H. 

~enior Head of 
P ,rsonnel the 
Manager Unit 

U 
4 

1 

7 

16 8 

-
General Chairman Total 
Manager 

5 4 

2 

s 6 

2J 
4 

2 

3S 

4.4 It has been stated that 41 complaints have been received during the 
last two years including 35 complaints mentioned above. 35 complaint~ 
~ve been disposed of and decision in respect of 6 complaint~ are awaited. 

4.5 The Cornmittee were informed during the course of evidence that 
in the Complaint Register maintained in units of I.T.I., there is a column 
iooicating the date of final disposal of the complaint. Barring five com~ 
laints which are still pending and which are not more than 3 months old. 
aU others have been disposed of. 

30 
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J 2 

1919 I ,. 6 

19&1 10 

31 

3 4 , 
~-- .. -.-----

BANGALORE .COMPLEX 
1 
5 One c:cmplaiot 

is yet 'to be 
disposed. 

6 Three c0m-
plaints are yet 
to be dispOIoCI. 

NAINIUNrr 
-Nil- In Naini Unit, there was one 

complaint durin, May, 79 by an 
external Stheduled caste candi-
date rea. non-selcction. He wu 
not diaible and was infl'nDe(I 
II«Grdinaly. 

RAE BARELI UNIT 
·NIL-

PALGHAT UNIT 
·NIL-

J &: K UNIT 
-NfL. 

-'--'---------------------- -----.--.---
_4.7 The Comadftee DOte that oat of 41 CGIIIpIaIats retet.ed cIuriIII lite 

.... two yean, 35 complaiDts have ~ of. The Committee deIIre 

..... the relll8inlJla Ib: ~ be dIJposed .1 expeditloally _ -Iaerits. 

4.8 The Committee need bardIy pobd out that n.pedJtioas aDd judldoaII 
dbposaJ of compJalnu received in tile varIou IIDhI of tbe Com,.-y Mil 
.. oaly create coDftd~ ....,. die Scheduled Callie I Scheduled Trfbe 
~)1!IeI that their iDteftIte are beJag Ioobd after well, ... wiD ...., 
help to have better worker ID8IIIIpI8eId reIatIoas. 

B. APPRENTICESJUP TRAINING SCHEME 

4.9 It has beeu stated that under tbe Apprentices Act, 1961, and Ap-
prentices (Amendment) Act, 1973 there is reservation of 13 per cent and 
5 per cent rellpectively for Scheduled castel Scheduled Tribe candidates for 
receiving training in various trade& applicable to Group C aDd D poata. 

4.10 The duration of traininJ iu different trades for matriculates and 
below is 3 to 4 years in conventional trades (depending upon the trade) 81 
per Apprentice. Act 1961 and for Engineering 'Graduates and Diploma 
holderS it is ODe year as per Apprentices (Ameadment) Act. 1973. 
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, 4.11 Asked whether all me apprClltices who have completed the tra.io.ing 
arc offered appointment in the I.T.I., it bas been stated that they wiD be 
coIilidcred for absorption aIoq witb others subject to the recruitment p~ 
cedure of the Company and tbeir nitability. 

4.12 As reprd!O apprenticeship training scheme the representative of 
I. T.I. stated during evidence that the apprendClel'" s~ was started 
fmm tbe date the Government orders were issued. Apprentices nre recruit-
ed through employment exchange initially. A certain percenfage bas to 
be drawn fGr various skiDs and the cost on account of stipends is borne by 
I.T.I. A seniority list of apprentices is also maintained in J.T.I. 

4.13 The representative of the Indian Telephone Industries stated that as 
regards number of apprentices Co be trained at a time, tl'.e Regional Direc-
tor fixe!) the number based on the categories of jobs and number of post!! 
vacant in J. T.I. The number of apprentices varies from year to year. 

He further stated that : 

"Even for apprentil!C8hip training, We take I.T.I. trained people 
who are technical1y qualified people. ScheduJed Ca!;te and 
Scheduled Tribe candidates who have received industrial traln-
iog lire nOt going through this training; they arc directly given 
jobs. For want of candidates, We also consider to IlII up the 
posts on our company grade. They are certificate holders from 
the industrial training centre for three years. If a candidate is 
matriculatel:e has to undergo this courre for foor yeaf!;. We 
do not take anybody other than the certificate holders." 

4.14 The Committee Dote 'hRt out or 1789 Apprl.'u'kes fa"en II, the 
I:r.l. dariDIl 1979-RI. 268 belonged to Scheduled Cns~!Ii and 0111) .3 til 
Sch ..... W Tribes. The Committee need hardly stress thot unlc~s a lar~e 
DUmber or Scbeduled Caste and Scheduled Tribe candidate.. lin' hl"L'fI 11" 
.appRAtices aDd !lllbsequently absorbed in th<! services or I.T.I. il ",ill nut 
lie possible 10 ckosl' the backloc in tbe near future. Thou!:" then~ is nu 
statutory obliJ!IICj"n '0 ~ve jobs to all the trdr.ed apprentices. (he Cflmmiftee 
recommend that wlaiko selecti", trained appreatkes fur absorpClul1. pn" 
fcftnce !IIhould be ~i,,,en to Scheduled Caste/Scheduled Tribe c:lndidllle ... 

C. HOUSING SCHEME AND SPECIAL FACILITIES FOR 
SOCIO-ECONOMIC DEVELOPMENT 

4.15 The Committee have been informed that as r'egards fhe boU&i.nJ 
facllities provided Co the Scheduled CasteslScl:edukd Tribes empIoycca. a 
special provi.<;iun has been made to reserve JO per cent of nUotment of quar-
ten in the Township to Scheduled CastelSchedu1e4 Tribe emplrye~ as per 

. the 1974 directive. 



· 4.16 A Sotatemcnt showing the allotment of quarters made to Scbed'uIed 
CutelScheduled Tn'be employ~ (B &:0 type quarten ooIy) In I.T.t. 
tOftlhlp is furnished berow :-

SI. Year of allotment 
No. 

L 1974 
2. 1975 
3.1976 
4_ J977 

~. J9'78-79 

6. 1980 
(Up to Dec. 80) 

Total 

No. or 
Quarters 
allotted 
to 
Bmploye:s 

~8 

124 
38 
611 
31 

163 

---_._------
Nc. of Quarters allotted 

SC ST Total 
SC/ST 

6 , 
12 1 13 

2 1 3 

10 10 
4 2 6 

17 6 23 

-- --- ---. ------------
482 " 10 61 

E & D type quarters corresponding to types 1 and 2 of BPE are allotted 
to Scheduled Caste/Scheduled Tribe employees to the extent of 10 per cent 
in the ratio of 2 : 1_ This allotment is apart from the quarteN allotted on 
General Seniority to Scheduled CastefScheduled Tribe employees. The 
basio pay entitlement for 'E' type qoarters is upto Rs. 499 and for '0' type 
quarters from Rs. 500 to' Rs. 899. 

4.17 In reply to a question, the Committee Have b.!e'l informed that the 
scheme of granting House Building advance to employees of I.T.I. was 
introduced during 1979-80. Ooly permanent employees who have put In 
a minimum Cl:lntmuous service of 10 years arc eligible based.on their senio-
rity. Employees with less. than three years of serv'ice before their super-
annQJtion are not entitled (however, Management af their discreption may 
consider extending the advance to even tl:ose who have Ies~ than three years 
service hefOIe their superannuation under special circumstances). The 
maximum amount that can be given as loan after observing all fonna1iries 
like sUe inspection, lega1 clearance, pre-audit and Management's approval 
depending on the iodiVidual's repaying capacity or 80 per ce1)t of construc-
tion cost inl7luding the value of Ipc! is Rs, 70.000 for col18tructi • .m of a 
hOUle or purchuc of ready built house. For enlargement of living accom-
modation. the amount of advance Is limited to Rs. 15,000. 

, --4.18 Asked how many applIcations from Scheduled" Caste!Scheduled 
Tribe cmployCCII for HOU$e Building loans were received during the tat 
three years and how many Scheduled Castel Scheduled Tribe emptoyeesbllYe 
heen r.anc.lionoo such toan and the amount of loan sanctioned. the Com-
miuee have been infonned tI'.at in Bangatore Unit. 34 applications were 
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received from Scheduled CastelScheduled Tribe oftic:crs/empIoYcei. ouc of 
1!Ihicb ~ Scheduled CastelSchedUled Tribe ofticers and 19 Scheduled Castel 
Tribe emploYl"es were granted loans. The total IUIlOUD.t 81'Ukq ill 
Rs. 7.75,783. 

4.19 AskecJ whether tJ:e organisation has any special scheme for the 
!locio-economic development of Scheduled Castes and Scheduled Tribes, it 
hu been stated that the Company has been striving to improve tbe standard 
of weaker fOections of the society like Scheduled CasteIScI:e:duled Tribe, in 
accordance y.ith .the government directives. but owing to shortage of quali-
fied Scheduled Caste/Soheduled Tribe engineers in the' country it bas not 
been possible to attain necessary representations, in die cadre of cnsioeers 
in l.T.I. Tht:refore. in order to assist, encourage and provide employment 
to Scheduled Castel Scheduled Tribe under-graduate Engineering studenta, 
!'he Company has initiated a scheme by instituting scholarship I!ward, to 
,elected merlled students in certain Engineering Institutions such as Banga-
lore University (2 scholarships), MotiIal Nehru Regional Engineering 
College, Allahabad (1 scholarship) and Roarkee Engineering College 
(Roorkec) (l scholarship). 

4.20 The value of eaeh scholarship will depend upon the c~istmg level 
of reasonable expenditure at each institution but shall not exceed Rs. 4.000 
per annum, Tt.e duration of the scholarship shall be for the entire period 
of the programme less the first year subject to certain conditions as stipulat-
ed by the Company. These selected candidates will' later be am:orbcd into 
the services cf the Company either in Grade I or in Grade II (As Ao;sjlltant 
Engineers or A~sistant Executive Engineers) depending upon their perf<lr-
mance in the final year of the course. The scheme is effective from the 
academic year ]980-81. 

4.21 As (1 matter of policy, the Company has decided th()!;C who are 
takcn as- SWCCpCJ s are given employment opportunities in other arcao; to faci-
litate them to take up other skilled jobs. 

4.22 Througl: I.T.I. Education Committee, free unifonD& 10 Scheduled 
Caste/Scheduled Tribe students studying in I.T.I. Vidyamandir :Ire distri-
huted. 

4.13 TIIr (;um.uaee .-e """Y to DOte thIt tOper cenf of h()u8t!~ in 
t1l* I ad II an: aOoaed to ScheCIaW Ca*/SchedaIed Tribe t:mplf.yecs 
i. ... ntJo of 1 : 1. iD addItIcNt to .... 8IIoCIIpIIt on thf: baAt of !Ie.lorit~,. 

4.24 The Committee further DOte that la 8upIore Unl. 01" 01 34 .".=. 5 ~.tived ....... the ... 3 yean from Schmied CIWiII': 
~ Tri .... (1f6cen .... employees. 3 Scheduled C."'t'/8(oIted.W 
Tribe oIicen aad 19 SdIedaIed c.te/Sched*d T.lbl' l'mplo~·ft!l bd 
.... .,.aed IoIIDS for hoaIe buIiIcIIIIl perpoea. 

4.2S TIle Co...-lUee deIIre .... 1M preaeat polic~' ... oald COMu.-
".. • .lew to lMproYe a.e ..... ~ of Schedull'd (:.- alNll 
!kIIedIIIed Tri.... e ... ..,... 
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4.26 The Committee also recommend that maximum pos"iblc number 
of sweepen should be oblerved ia Other skilled job!! with a view to 
Improve their ·prospecta r. promotion and for general impro\'l'mellt in 
their socio-economk c:oadltloas. 

Nllw DELHI; 
8th April. 1982 

Chaitra 1 &, 1904 (Saka) 

R. R. (HlOtF. 
Chairman 

Commitlee on Ihe Welfare of Scheduled Casles and Scheduled TriIJe.l. 



SI. ltef'crence 
No. to Para No. 

in the 
Report 

APPENDIX 
(Vide Para 4 of Introduction) 

Summary of Conclusions/Recommendation 

... _---------------- ----------_. __ .. _.- ... 

1 2 
1.15 

2 1.16 

3 1.17 

4 1.11 

3 
The Committee are unhappy to note that thouJh 

the Indian Telephone Industries was established in 
1948, the reservation orders were made applicable to 
it in 1974 in respect of direct recruitment when the 
Presidential Directives and Guidelines WCre iSSUed. 

The Commi ttee further note tha t in respect of pro-
motional vacancies reservations were made applicable 
in 1976 i.e. two years after the issue of the Preaiden-
tid Directives. The Committee recommend that there-
served vacancies in promotional ca tegories tibould allo 
be calculated from ]974 and filled by Scheduled Cute 
and Scheduled Tribe candidates, in order to increAlic 
their represent a tion in the services of Indian Telephone 
Industries. 

The Committee note that in IT! no temporary 
appointments arc normally mr:de Ind as such no re-
servations are made in respect of "temporary appoint-
ments for 45 days or more." This isagain.t the pro-
cedure prescribed by the Department of Per'OIlJlel 
and Administrative Reforms and the Committee 
expect tlla t the prescribed reserva tion·s will be followed 
for making temporary appointments for 45 day, or 
more whenever such a contingency ariscs. 

The Committee a Iso recommend tha t while seltin, 
up ancillary unita the claims of Scheduled Cuteaand 
Scheduled Tribes should be .kept in view an" tbq 
mould be given preference over others a t the time of 
selection. Wide publicity should also be liven to 
attract applications from Scheduled ealtes/SdJe-
duled Tribes. 

37 



6 

7 

8 

9) 

2 

1.30 

1.31 

1.32 

1.33 

1.34 

38 

3 

The Committee are distressed to note that in the 
Ministry of Communications no scpanle Cdl ru ~ 
been set up to look tflu the flpruultl. tin (;f S.t.c-
.duled Castes II lid Schedul(d Tribe, in ECfvicu. U.c 
Committee further note lila t there ar~ studir g ins-
tructions issued by the Dc:pulmtnt cf Pemrrtl Hd 
Administrative Reforms neat a Cell sheuld l:c ttt up 
in each Ministry/Departlll(nt wlich fhculd fuct!cn 
under the control of the liEif(n Cffi«r ~ rd U~iH 
him in the impkmenta tic n cf rerelYl ti( n ('J(!us in 
favour of Scheduled CutlS c rd Sd':(duI(d Trihs. 

Even in the Brechure on ruclvaticn for Schedukd 
Castes and Scheduled Tril:cs in Public Entuprifls it 
has been sta ted tht. t the Joint Studt Iy in tJ-e MinhlJy/ 
Department. who is an ir.chBrge of a Public Enl(1-
prise. will be pel sonaJly rosponsible for ensuring the 
compliance of instructions regardir.g rCf{1vaticr.s in 
favour of Scheduled Castts, nd Sch,duled Trites. 

The Committee are at a loss to understlir.d how 
the standing instructions of the Dfparlm(nt of Per-
sonnel and Administrative Reforms H.d the BW'tllll 
of Public Entnprif(.s hE.ve rot C(Ilie 10 H.e I.oti(e (I' 
the Ministry of Communication. tiII the Department 
of Personnel and A<Jministrative Reforms ifsued 
instructions on 7-12-1981 that the Liaisen Officer 
of the Ministry should also monitor the working of 
Public Sector Undertakings Br:d (n5Ure En tff(ctil'e 
implementation of the €afeguards in favour of Sche-
duled Ca stes 2 nd Schedultd Tribes. 

The Committee need hardly stress the t it is tte 
bounded duty of the administrative Ministry ~hich 
controls a particula r Public Underta kirg to fCC tha t 
the reservation orders in favour of Scheduled Castel' 
and Scheduled Tribes lITe implemcnt(d in Idtu ar.d 
spirit. 

The Committee, therefore. rec~~nd that a 
Cell should be set up in the MinistlY of Ccmmv.nict-
lions without any furtter lo!s oftime to I( (k Ii ftu tl!e 

._----------------------
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representation of Scheduled Castes and Scheduled 
Tribes in all eltablishmenta under the adminiltratiYc 
control of the Ministry inclwiing the Public Ullder· 
takings. 'The Department of Personnel and Ad· 
ministrative Reforms should also issue fresh instn'.C. 
tions in this regard to all MinistrieB/Departft'1(ntl of 
the Government of India. 

10 2,13 The Committee expect that the Indian Telephone 
Industries. which have units in different Sta tes, will 
adopt all possible measures to attract required number 
of Scheduled Castes and Scheduled Tribe candidate. 
for recruitme'nt to their different categories of poata. 
The ~mmittee need haraly emphasise that only 
recruitment at initis I sta.ge of the Scheduled CaB~1 
Scheduled Tribe candidates rgeinst all t~ reserved 
Posts would help the Company to reduce the ppll 
in the higher categories of posts. 

n 2,14' The Committee would ·also lik.e the Company to 
initiate immediate acti()n for recruitment under the 
powers of the Chairman when the employment ex-
change expresses its inability to sponsor the desired 
number of Scheduled Caste/Scheduled Tribe candi-
dates for the reserved posts and issue. non-availa bility 
certifica te .. 

12 2.19 The Committee appreciate the efforts made by the 
Inqian Teleph90e Industries to absorb perlll£ocotJy 
the casual labour, which is employed on day-today 
basis for such work which doc. not ;require continuity 
or perlWl ~y. The Committee a re a wa re tha t there 
is no reservation in the recruitment cf casus I labour, 
they would. however, like. to stress tha t a II efforts 
should be made to recruit as many Scheduled Caa~. 
and Scheduled Tribes nca,ual labour 81 possible 10 
tha t greater number of them could set permanent 

.' POlts in due course. 'The Committee would like. 
Company to make special effOrts to have Scheduled 
Tribe casual labour in their Rae Batcli and Naini 
units, where there is no reprelClllta tion a t a II of~
duled Tribes.t present. 
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The Committee note the various relaxations/con-
cessions being grallled to Scheduled Caste/Schtduled 
Tribe persons both in direct recruitment and promo-
tion. The Committee desire that I.T.I. should make 
concerted efforts to implement these concessionsl 
relaxa tions in letter ar.d spirit so tha t \}1.(' b[ (II I< g 
in the representation of Scheduled Castes/Scheduled 
Tribes in services is wiped out in the shortest possible 
time. 

The Committee has always been of the view that the 
only m~chanism through wt ich proper effect to the 
reservations, in an organisation, prescribed for the 
Scheduled Castes and Scheduled Tribes can be given 
in the rosters and their maintenance. The Committee 
hope that as emphasised by the Personnel Manager 
of the Indian Telephone Industries in his directions, 
the Liaison Officers wiJI ensure correct maintenance 
of the rosters. These rosters, the Committee wish 
will be checked at least twice a year and immediate 
rectification of discrepancies it any, noticed in the 
maintenance of rosters, will be ensured by the Liaiaon 
Officers. 

The Committee are unhappy to note that the 
number and percentage ot Scheduled Caste and 
Scheduled Tribe officers promoted in Groups A and B 
have been much below the quotas reserved for 
them. Even in Group 'C' the number of Scheduled 
Tribe r employees who were promoted is almOit 
negligible. Tbe Committee Trust tbat in view of the 
Time BOWld Promotion Policy recently introduced 
in the Bangalore Unit the prospects for promotion 
ror Scheduled Caste/Scheduled Tribe employees will 
improve. 

The Committee recommend that an early decision 
.Iaould be taken in regard to the. reJaxation of the 
period of ~ervice by one year in the case of Sche-
duled Caste/Scheduled Tribe employees under the 
Time Bound Promotion Policy ScheD)C. --_ .. _.-._--_ .. _- --
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Althouth this scheme is presently made applicable 
to the Bangalore Unit only. the Committee feel that the 
question of extending the Tim: Bound Promotioll 
Pol:cy to otho:r units of J.T.1. would be examined, 
in case tbose units alse reach the stagnation level and 
there are no chances fOI promotion and the Scheme 
proves tl be of general benefit to all tJ-e concerned 
officers. 

Th: Comm:ttee note that the Board of Directors 
have taken a dtcisi n in 1979 that there should not be 
any dereservation of reserved vacancy and as r far as 
possible posts meant for Scteduled Caste/Scheduled 
Tribe should be filled by Scheduled Caste{Tribe candi-
dates only. Tho: Committee welcome the decision 
taken by the Board of Directors that tho::re should not 
be any dereservation of reserved vacancies. However. 
tne Committee arc unhappy to note that during 1980, 
SI vacancies in Group 'C' were dereserved in pro-
motional categories in utter disregard of tre decision 
taken by th~ Board of Directors in early 1979. Tho:: 
Committee fail to understand }-ow such a t}-ing could 
happen and ll'erefore reconim:nd that a tl oroUJh 
enquiry should be made and responsibility ,hould be 
fixed as to why the decision of the Board of DirCC1OI'5 
taken in 1979 tad been ignored in J 980. 

The Committee desire that before appointing Scho:-
duled Caste candidates &pinst the "carry forward" 
Sch'!duled Tribes vacancies, all possible efforts should 
be made to find Scbeduled Tribe C4odidate&. 

Th: Con.m:ttee n= hardly stress tl1at tte POll 
reserved for one community should be filled up by a 
candidate from th'.: other community only wben a 
suitable candidate is not avrilable .fter aI/ eft'o11& 
have been made (roal the community for wi-ca tile 
post is reserved. 

The Committee are cionoerned to Dote fl-at as Oil 
30-6-1981 there was heavy Jloord'alJ of Scbluletl 
Castes in Groups A and B posta ... hiJe in the cue () f 
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Scb:duled Tribes tte sboufall exists in all the groups 
particularly ill Group C. ne Committee expect that 
varicus measures taken by I.T.l. to wipe out tt-e 
51-ortfalls will bear fruit and they will be able to attract 
sufficient number d Sctedulcd Ca!lte/Scbeduled Tribe 
candidates to make up the stortfall. 

21 . 3.7 The Committee would like the Company to hold 
special recruitment, if neces~ry, to induot more 
Scloeduled Caste/Scheduled Tribe <'ffieers at tte higher 
levels. ne Committee should be apprised of • 
results of tbe exclusive advertisements issued for filling 
posts 'Of Assistant Executive Engineers and posts in 
Finance and Accounts Departments. 

23 ~ .1 0 As regards shortfalls of Scl'eduled Tribes in 
Group C and 0 tl'e Committee are of the view that 
this problem can be tackled by resorting to on-thC>-!lpot 
rccrdtment of tribal candid.ates j:, the tribal areas. 
For this, the help of Directors of tribal welfare of 
the respective States and Welfare Organisativns in the 
areas should be sought in a coordinated manner. 

24 3. 19 The C"ma.iUee appreciate the training facilities 
provided by· 1. r.1. for their Executives in tre Staff 
Training Cc.Ilege at Bangalore. Tbe Conunittee feel 
that it is equally impertant to provide training to 
Scheduled Ca..~te!Sct-eduled Tri~ efficers at d'e kwer 
levels in (rder to help them to ;mr rove their tecl-nical 
skills, particulally for t)aase officers in Group 'C' who 
are recruited with relaxed standard~:. They would, 
therefore, like that dmilar training programmes should 
be devised for Scheduled Caste/Scheduled Tribe em-
ployees in lower group~. 

2S ·3.20 The Committee are untappy that during tte year 
1981-82 'out of 19 (·fficers sent abroad for training. 
there were only 2 ('fficers who belcnged to Scheduled 
Caste community .. The Committee need hardly stress 
that in order to provide greater experience to Scbeduled 
Caste/Scheduled Tribe officers in mlildem methods of 
management and ·technology a large nuniber of Scbe-
duled ,caste/Scheduled Tribe officers should be depu-

, ted fortrailling abroad. 
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26 3.24 Tb: Committee attach great importance to the 
proper compiIatiC'n (f Annual/quarterly returns by 
the Company and their timely submission to the 
Ministry as tb:y feel tbese 'returns are the ollly 
mechanism by which tb: implementation of Reserva-
tion orders in favour of ScI-eduled Castes/Scheduled 
Tribes can be watcb:d. 

27 3. 25 n~ Committee, til ~refore, stress tbat there should 
be no laxity in the compilation and timely submission 
of returns by the I.T.I. Tbe Cell in the Ministry of 
Communications should also analyse the returns very 
carefully to see that they represent true and complete 
picture and give advice/directions to the I.T.I. wherever 
necessary. 

28 ".7 The Committee note that out of 41 complaints 
received during the last two year!', 35 complaints have 
been disposed of. The Committee desire that tbe 
remaining six complaints will be disposed of expedi-
tiously on merits. 

29 4.8 The Committoc need hardly point out that expe-
ditious and judicious disposal of complaints received 
in the various units of the Company will not only 
create confidence among' the Scheduled Caste/Sche-
duled Tribe employees that their interests are being 
looked after well, but will also help to have better 
worker-management relations. 

30 4.14 The Committee note that out of 1709 Apprentices 
taken by the I.T.I. during 1979-81, 268 belonged to ' 
Scheduled Castes and only 3 to Scheduled Tribes. Tho 
Committee need hardly stress that unless a large 
number of Scheduled Caste and Scheduled Tribe 
candidates are taken as apprentioes and subsequently 
absorbed in the services of I.T.I., it will not be possi-
ble to clear the backlog in the near future. Though 
there is no statutory obligation to give jobs to all the 
trained apprentices, the Committee recommend that 
while selecting trained apprentices for absorption, 
preference should be gi vcn to Scheduled Caste/Scbc-
dulcd Tribe candidates. 
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The Committee are happy to note that 10 percent 
of houses in types I and II are allotted to Scheduled 
Caste/Scheduled Tribe employees in the ratio of 2 : 1 
in addition to the allotmc!lton the basis of seniority. 

The Committee further note that in Bangalore 
Unit out of 34 applications received during the last 
three years from Schedut.ed Caste/Scheduled Tribe 
officers and e~ployees. 3 Scheduled Caste/Scheduled 
Tribe officers and 19 Scheduled Castc./Schedukd Tribe 
employees had been granted loans for house building 
purposes. 

The CommittC"c desire that the present policy 
should continue with a view to improve the living 
conditions of Scheduled Caste and Scheduled Tribe 
employees . 

. ~. 26 The Committee also recommend that maximum 
possible number of sweepers should be absorbed in 
other skilled jobs with a view to improve their prospects 
for promotion and for general improvement in their 
socioeconomic conditions. 

M6JPAAND -3 L'SS/82-Sc.,·. hI N/~.2I ... -32-B50. 
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